3
t
i
i

i
!

dy

T ?\T"‘. 21
‘ , (Smn R la 114)

TN ™ s —martes

i
I
|
J
\
I
|
i

AMMIMTSTRATTOT mnr sy

|
Tvr'\'—!ﬂ';\lr \.D Q‘g_’:\]\'yr"q*‘r H

i ' ; i
‘ | ¥ 13
0% / Failny L op /i /“’EIQ(?;?,[ of 1997
‘ ‘ i
. ....Kfﬁ.....ég Jii Cﬂ%xudluw( Mur - }

uoocxncov-aﬂaaw

/
V'n'r'f:us

-
M Godicct sohalid Gt

"'-.-...ll'.t"-

..,.,,,.......§§Sﬂondent(8)l
J)/wq‘%ﬁuu’ M | o

!

;i

o

()

I\\TD_E\( SIJH‘U‘I [-
"UI‘..I.I.I.‘ ll-..l'.OlI‘.lIl........D"l‘...i.’ﬂ...l...‘.l.

\

|

|

|

|

|

|
Seri=1 WA, |
. |

.r.C.I.I....
B
Desrri-~tion ~- D p-g%s

i

I

n.-oo-o\.v-uo".---a-o-o-
'

A R R

..!l'.Io.'!ltlU..l.l.l‘..'-c....tl

NArkea Criars

OvAnve i,

(P*ﬁ"l Oriarg)

.
CortiFied +nat thr File {g romhlate
in =11 resenta, H

¥
De-linm Yymng

|
|
- )
(Tn RermorA SQﬁtibn) ' ‘

X
Sion~+nta o- S.0. ‘




ADMINISTRATIVE TRIBUNAL: HYDERAZAD RIENZH: AT HYDERABAD /

LUNCH MOTIOQN SLIP f/ .

— -t o w— ——

SuB + oa/a/sR.Ne. 309 F o TF /

DIVISION / STINGLE BENCH .-";

_— - e - '

! ' ‘ By

(l'he appllcant desires to seek urgent Interim Orders.

_:’Be pl?ased to c1rculate toc Court on 59,32,' qv' 77- at o?_,/ II—WM

.jtor recess today for orders, I undertake tr remove offléfze

4

!Etiqns if any. Advance copy is served / mm_ﬁ-re
//pnndents Caunse 1/ m

AL 99y .- &/\AM/W&A /%m

IO j@ A’M , Advocate tor Appllcant(s)

( I court / II Court) f/

)
;]

.
.

/ Pe% Caurt - (Division Bench / Single Bench) /
/ Clrculate for orders in Court;(’\\" on ™2 c\\_\at W KT / {I
tﬁday at 02.15 p.m. - /
2—3\‘-\-——/

Irr Dt, & time =+ LQ_,\Q(\q\7 Court Off?éer
¥
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CBTAAL ADMINISTRATI

Union of Ingia, .

v S

X ___“_ﬁ_,_h&mhmn

VE TRIBUNQL HYDERABAD BIneH s =i ZHHYGE!

l
|
| DT

ORIGINAL APPLICA TN vo, 13D o 1997,

Nty & pun’

(Ap,licant&(as)
VERSIS

Reod., Sy;

.The Applicatig

Raspondent&(as (s)

N has been Submitted to the Tribumal by Zh=-,"7f

W cE
i

in pefs:

Shri_ M ¢ anom¢\é¢w5r¥wso\LN~ Rduocate/iiz-

the points mg

ProVisions i, the

1987,

The Applicutian 3

: ? \?T7‘ ; o~ l~r|5ﬂ}$j

s
ctive Tribunal

me has been dcrutinised uith rzference tg
nNtioned in the creck list in the light of the

owLLnisilat  Jea T:ibunal(groaedure) Rules
|
|
|

S in order cad muy pe Listed for Admission

—....-———.—.-.-.-—_-..m--n.-._-q—m-.

= U
= b {A&kLQ_é B N,
‘ %A‘: » .
DEPUTY REGESTRAR(JUDL).




. -7 -
8. Is thg G3plicatisn accompained 1°8/92, for K5.50/<, s
10.
1. H .ug Legimle'cagies of the danexure duly attastad ;ﬂ&{)
‘bosn.filed, “ :
12, Has ta Caniicent exhausbod all available remidies, ald
13, Hus te Index . of documents bean Filed ang pagination done %%7
Aronrly, B '
14 Has the declaration as @ Teguired by item Ho., 7 op Y
Form, I beasn made., -
15, Have tequired number gf anvelops (fils six) bearing 2 >
. Full addresses of the respondents bean Filed, B
16, (a) Wisther the religp Sought farm arise out of signle \Lﬁ
Ccause of ectipn, . _
o) witehtapr any intezim relisf 'ig prayesd for, A
17 “In cass an Ma for Cuananation. of dzlay ip Filed, '
it supported D an arfidavit af the 21 licant, —

18. Unahter t ig Cause ban hedrad- by a singl:

]

banch, | R e/

19. Any obtharp Points, —

i

]
s

28,  Rssult of “thelscrutiny witn initial of the ccrubiny

i
(V\&JK—BA‘ rnAhNiaﬁkik .
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7. Has the Vakalatnama/Memo of anpafﬁﬁge/ﬁutcofiggtion bean ﬁ?]

b

CESTRAL ADMINISTRATIVE TRIBUNA HYDZADAD BINCH HYDERAAD, |

Deiry ND.:gQ§7 C’)
: . i
Report in the Scrutiny of Application., 5

Presantad Uyumggﬁmhﬁljlw“S4%£¥V4khﬁ‘V”*bNL“D‘QE of preﬂentatlon.
19999

T Sﬂb»u& Cﬁmxth tadk QS“AVM"01”“

Resaondent (g ) ~—~s e S S2Y L 0L SN

Neture of grivenaca QEVNyV«AJANQAAAa-QK\CanArvl {ﬁhﬁﬁﬂqf
. o \ Wl

1

Mo. of ﬁpalicants P 3 . No, of Pre&pondenfSr—sz—--

1
1

o
CLASSIFICATI M, ’

Casomsd  Lwdnny o W\WN"( wam’*ﬁ%?]

L EE e =] AP | Dapartment ‘ (NU

17 Ic the apolicatisn in the props :r Porm, _ 4
{thras coplete sats in papar baoks form M“fb7
in the two complitions). :

2. hsther name description and cddress of all the 144
pirtied bvaen furnished in the cause title,

h

3. (&) Has thewplication bewn Fully signed and Uarified;;‘{P7

-~
[

) Hes the copies ba.n duly signod. LU4

=~

c) HaVe suvficient number of mpies of the 3pplt catlun b(F)
en fPiled.

4. Uhether.all the necessary parties are implcadeds 1\0\

5, UNEstr English tranlation of documents in a Langudge, L’@"7.'
other tﬁan Engliish or Hindi becn Piled.

6. Is the application on time, (se=z section 21) L{rﬂ

1

Fllbda
8. It thg aoplipation mdlﬂtmlﬂblllty-
{u/s 2, 14’588 or/U/R. 8 Etc.,) ) y
- | ' |
J+ 1Is the applic-tion accompanad, duly atlestzz logitaole 1fj7
copy beon filed, . a
. ‘-I M"M
! %
il T Lda,
'y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD, :
"“' ‘ .- ‘ -
oa.no, 12FD__ /97,
ot Gocher)
g?ﬁ%f Between :- Lot (Nj'
q;»Akl* M.Sree Rama Chandra Murthy & another .o ApplicaniiS. i
» . And
N The Sedretary, Central Water Commission, UM bf[ SR
. New Delhi and another% .. Respondents. (ﬁgﬂj ;
1 ;
| . .
| Choronological State of Events, o
/GENERAL
S51.NO. Date Events,
1) ‘4-6-92 The 1st applicant was appointed ag
| seasonab observer.
2) é—do- The second Applicant appointed ag seasonal
i cbserver,
P 3) 1-11-93 The lst applicant appointed as Seasonal
observer. :
4) 2.4.,94 Call letter to the lst applicant
50 18.4.94 lst applicant att@ndedfor interview,
& 6) 27.11,95 Letter addressed by the 3rd Respondent to the
2 1st applicant.
w ,
7} 27,06.96 Call letter to 2nd Applicant, and lst applicar
8) 01-03-97 Letter from the Respondent No.3 #6 the
1st Applicant,
" hL» JCbbka g
’ Counsel for Applicant!.

~




« IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD,

| 0.A.N0, (2} of 1997,

Between -

M.Sree Rama Chandra Murthy and another .. Applicant

And

The Secretary, Water Commission (Central)
and othFrs. .. Responder

Index to Original Application

i and Material Pppers,

- EE MR A AR AT dm e @R e S SR W s GN M Ea GE  m am W W E O mE EW ER Wi

Original Application'

danexure-I 4-6-1992 Lppointment order
Annexure=II 27.08-92 Office order of the;

‘ 3rd respondent
Annexure-ITI 31-12-92 Service Certificate|
Annexure-IV 01-11-93 Appointment order of

i lst Applicant.
Annexure-v 17-03~-94 Service Certificate
Annexure-vI 02-04-94 ‘ Call letter to lst

l Applicant.
Annexure-vIizI 27-11-95 Letter from R.3 to

1st Applicant.

Annexure-vIiII 27-06-96 Call letter to 2nd

i Applicant,

Annexu';:e--Ix 01-03-97 Letter from K3 o
1 lst Applicant.

‘ Cetrifified to be true copies

(1| oo llienr

f
| 5lgnature of the Counsel,

|
Hyderabad,

Dt: !7,7.?}_




¥

Application filed under Sec, 19 of the Administrative

Tribunals Act, 1985,

R ER ES AR ER SR W SR G ER MR MR SR MR MR SR I M MR G e Wk me mw W W W [ Emay e o mm em swew

Dateof Filing =
Date of Recelpt

Regd.NO..- Registrar:-

ﬂu—--.--—.———----——-‘--—---—m—m--—---l

IN THE GENTRAL AEMTNTSRATIVE TRIBUNAL AT HYDERMBAD:

| OJANOL | D-H2_— of 1997,
Between $=

1M, Sree. Rama Chandra Murthy,
S/0. M Raghava.Chari, aged 34 years
R/c. D,No. 3/101, Post Cffice Road,
Badvel, Cuddapah Dist,516227,

2) S.mahohalReddy, Agea about 31 years,

- 85/0.8, Chinna Gopal Reddy, Boillavaripalli V1llage,

Chennampalli Post, Badvel Mandal,
Cuddapah District,

«+ Applicants.,

!

- And

!

1) The Secretary, Central Water Commission,
Romm No, 310, Sewa Bhavan,

R.KﬂPuram, New Delhi,

2) The |Superintending Engineer,
Central Water Commission,
Cauvery and Southern Rivers Circle,
H.No, %821, 80 Fort Road, lst Main,
2nd Block, Rajaji Nagar,
Bangalore=560010,

3) The Executive Engineer,
Central Water Commission,
Cauveri Divisicn, 701, 47/A Cross Road,
¥ Block, Jaya Nagar, Bancalore-56004l

4} The Assistant Engineer,
Central Water Commission,
Pennar Sub Division,
7/362-3, Bhagyanagar Colony,

Cuddapah, Cudciapah Dist. 516002, .+ Respondents,

] Details of Application.

I :
19 Particulars of the Applicants :-

! .
A) Name of the Applicant i= M.Sreerama Chandra Murthy, F

_ IFather's Name - M.,Rafhvachari
Designation and Cffitce i~ A, present the
:in which employed, not working but

| the Respondents

1

iv. Office Address i~ NIL,

Signature = J
[

* worked as Season

appllcant is h
previously he|
%; observer it
rganlsatlan.-




&

+

et

::;2 HH

b) By ﬁame of thé"&pplicant 1~ S8,Manochar Reddy

ii) Father's Namg

| A |

iii) Designation f Office

Address :~ At present the Applicgant is not
| working but previcusl} he worked
| as Seasonal observorin the
| | respondents organisatlion.
1v)‘0fflce Addrg t=- NIL,
v)‘Addressfor Serviée 1= M/s, M.P, ChandramOu i,

i= 5.Chinna Copal,Reddy

o=

| |
| |

‘ Hyderabad-48,

2) Particulars of the RespondentsS:-
I

3) PaBticulars of the order against which the applic

Katta Janardhaha Rao, L
Advocates at HlNo. 1-7-139/ 188
S.R.K.Nagar, Musheerabad, 1

_[-Same as shown above in the cause

-title ’
|

ation

18 made 1~ [

i}Order No.l;=- The applicants are
ii) Date of[order t=
iii) passed by i1~

\

%) ;iv)fBrief History of the Case:- The lst applichnt appointe

as Seasonal obssrvor by the 3rd respondent from 1-8492 and 30-11

|
and also appointeq from 28=-10-93 to 30-11-93 in the

scalel

|
not given the appointment order. Likewise the 2nd

£

any particular ordér,

but for suﬁsequent’years, though he was intenviewed has

not questionifiy

regular pay

pplicant

appoi?tedias Seasonal observor from 3-8-92 to 30~11%-
regul%r pay scalerin 1996 he was intervieed no .appo]
Hence) this 0,4,, For a direction to the Respondents

the applicants as[seasonal observors for the season

—— b g WA
o S

reliefs including the absorpticn in the OrganisatioL
|- '
4) Jurisdiction of the Tribunal :=-

| ‘
the applicants aqd 4th respordents are in the State

the dpplicants s?ekin& employment in A.P. and hence

The applicants

matter is within the jurisdiction of this Hon'ble

[ |
Sec,14 of theAdministrative Tribunals, Act, 1985.

5) Limitation e
! i

within the perio@ of limitation prescribed under Skc
i

Administrative Tribunals Act, 1985.

|

declares that

ribunal undeg

The applicants declare that the application i)

92 in the
et \
nt, was glved

1
to appoint h

DLW '
1997Aand othien

-

|
cfA.P. and h

the SuijCt”
i

f
E

l.'
j

f
. 21 of thei
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(o

12 3 s

B - J
6) Facts of the Case :-h)'It is supmitited that the ls% r
|

{

applicaﬂt is a Post-Graduate in Economics and also Diploma
I

Holder in L.C.E.( Licentiateship in Civil Engineering})! and also

Post Graduate Diploma Holder in Materials Management.|| He has

registefed his name in the Employment Exchange, Cuddapah.During [T

' 1
\ ‘
1991 he received a call letter from the 4th ReSpondenﬁ for ’

| | L

the Post of Seasonal Observer through Empldyment Exchange and

he attended for the Interview, but he was not select% . Agaln

‘ 7 .
during 1992 he received a call letter £xmm for the Pdst of
Seasonal Obsefvor £rom 4th Respondent through Employment Exchange
He has attended for the Interview and selected for the Post of

Seasonél Chservoer. The 32d Respondent by his ordern dtd.4.6.92 h
‘ J[ﬂmmxwt ] )
h

—

appO;hted the 1st Applicant as Seasopnal Cbservor foryla period
from 1~8-92 to 30-11-92 in the pay scale of R950=20=1150-EB-25~14

with othpr allowances as admissible ti& Central Goverpment Bmploye

| rﬁ ]i

and posted at Chennur site, Pennar Sub Division, Cuddapah.
\

Accordinglyg he worked from 1-8-92 to 30.11.92, The j4th reSpunde#
ent to ﬂi
i I
28,10,93 to 4

by his letter dt. 25-10-93 requested the 2rd respon

app01nt the lst applicant asmSeascnal Observer from
|

Cr - —~£1r~——--—

30.11*93 at Nandipalli &ite, Pennar Sub Divisiocon, “uddapah. A\
] (AMML\OU\J& ll
Accordingly the # 3rd respondent by his orxrder 1-11-g3 appOxnted'

in the pay scale of R950~20-1150~2B-25~1400, Tt i's submitted _|
| & mtewgovt VI
that ¢he lst Applicant received call letter dt, 2,4

reSDohdent directed to attend the interivew onlS, A494 for the
postlof Seasonal Obsebver. Accordingly the lst apﬁ

!
for ﬁhe interview, but appointment was not given. {i’he lst Appl;

to aﬁpoint him as Seasonal observer. To this letter the 3rd h

\ fAMAAﬂvwaﬂ)
reSp?ndent has given reply dt. 27-11-95 stating that the Wonsoor

season for the year is over, his case will be consi

dered for t%‘

nextl season. fhe 4th respondent by his letter dtd,
\




Ay

1 4 3

directed the lst applicant to attend for an interview on 8-7-96

I
for the post of Seasonal observer Grade-II. Accordingly the

ist apglicant attended for the interview, but the reSpohdentg

not appointed him, The lst Applimant by his letterslidt. 25-1-97 |

and 30;1.97 addressed to the 3rd respondent requested to appoint

him as. Seasonal obseryer., To this letter the 3rd respondent

i)
given ¥eply dtd 1-3=97 stating though the 1nterY1ew for the

post of Seasonal observers conducted during 7/96, tﬁe approval

for appointment of Seasonal cbservers have not given|

i
authorities due to the administrati¥® reasons and his

taken ‘or consideration «s and when the approval is received

i
subject to the availability of vacancies., But till the date

the 1st applicant is not received any appointment order.

b) Tt is submitted that after completion of $.5/C., the

2nd applicant joined Civil Engineeririg Diploma Course in Polytech

nic Colleqe and he has awarded Dipléma in Civil Englneer

i 1996 .
during' November, ¥25%,

ng

He registered his name in {the Employmen

Exchange,

Vuddapah.

The applicant received call 1eﬁter from

| 4 |
the 4th Respondent through empbyment Exchange during

the post of Seasonal observer. After interview the
1

selectLd the 2nd ppplicant and posted as Seasonal obs

KamalaLuram from 3-8~92 to 30-11-92 in the Scale of pay &950-20-

1150-EB=-25-1400 Plus other allowances applicable togthe Central

Governiment Employees .
Seasonal ohserver at Kamalapuram site from 3-8-92 to

For subsequent years the 2nd applicant has submltted

representatlons to the Respnndents Nos., 3 and 4 reaupsting them i

to appplnt ‘'him as Seasonal cbserver iin Pennar Sub Di

but he was nct appointed. Ultimately he reeejived alc

AN vL UU])
from tpe 4th Respondent dt, 27-6-96 directing To att=
for thb Post of seasonal cbserver Grade II on 8-7—96.

the Applicant attended for the interview, but he was

Accordingly the 2nd applicaﬁt worked as

1992 for
3rd respond

ervor at

!
{
30~11-92 |

number of

vision,

call letter

nd interview




| <

|
|

::,5

(]
\

Subsequently he submifted a representation to ReSpondend.d and

- .
.

3 reguesting them to %ppo;nt him atleast for the year 1§97, but

tidlto-day he has not| received any information from the
|

authorities. |

c) The applicants submit that they are fully qualified

|
for the post of seasdénale observers. Both the applicsnts
|

are Diplema Holders %n Civil Engineeripg and they possSes full
knowledge in Swimiming. After considering all these aspects

they were selected Jnd appdinted as seasonal observers|during
: i
1992 itgelf. But for subsequent years the respondents] appointing

\
the low‘qualified aﬁd unexperienced candidates dgnoring the

qualifications and previous experience of the Applicaﬂts. The

I
re5pondents ought to have given first preference to the applicants
;
as they are Diplomﬁholders in Civil Engineering and [have
worked ln the post jduring 1992 itself. But the respoddents

I
every year app01ntTng new persons without following the senlorlty

‘.

|
l

experience and the[lenc1ple of "last come must L£irst in
Lmltted

|
Stoppipg ¥me or termlnatlng the services. Itmis su

. 7 | {
Cj? that there are § %easonal observers posts and about |12 seasonal

I 1AM

Khalasis posts in [Pennar Sub Division, Cuddapah. ”hL Persons
1
who worked earlieé‘to the Applicants (ie., 1992) asl|Seasonal

'

1 | .
staﬁf_were absorbed in the organ$sation as regular Work charged
| ] |
exnﬁxdakm& Khalasis. 1In order to absorb Seasonal Khalasis and
observers in the available wo
rk charf§es posts C
C£ $¢‘WWWMMIQ & Lable w fes p in the Circle #he
.l A t, 22,12,92 It is submitted that number of. regullar vacancies
of wo' a i i
?k charged quff are available in Pennar Division. The
AppliF:ants are qu%lified and entitled to appointment as
regular work chaﬁged staff in Pennar Sub Divisicn. It is
) | submltted that the lst applicant is aged about 34 years and the
2nd appllcant ls[aged about 31 years and they may A t get
employment elsewhere. Since 1992 they are living with the hope
tha
t(they will get regular work charged staff posts in Pennar

sub Division, The applicants are poor and unemployed and they

are BB fecing several untold sufferings to maintain their

families. I ]
| ,

| | |




.'31:5‘,(_ s Ll

P,

*’famili%s.

Ouha, |
10) Matters not pending with any other Court etc :-

1ty 6 13

But the respondents not ¢onsidering theilr

and previous experience even for the post of seasonall

7) Relief(sd Sought for :-

qualificatign

observers.,

"For the reasons stated above, the applicants
b

prays that this Hon'ble Tribunal may be pleased to declare the

1

action of the Respondents in not appointing the appliltants

as Seascnal observers in Work charged establishment

o [P —

sub Division in view of their previcus experience an

and apéointing the new persons in the said posts as

!
illegaﬂ and void and conseguently direct the ReSpondlLts to

appoint! the applicants as seasonab observers in work %harged
9

establiFhment in Pennar Sub-Wivision for the years 19

and to absorb the applicants in regular work charged

n Pennar

staff posts

and pass such order or other orders as this Hon'ble €ribunal

may deem fit and proper.:

|

8) Interim Relief:-

i
1

¥or the reasons stated above and in view
interes%sof jﬁstice the applicants prays that this Hor
Tribunai may be pleased to direct the Respondents to
applicants as Seasonal observers in work charged esta
in Pennar Sub Division for 1997 Season pending disposa
above O;A., and to pass such order other orders as thil

Tribuaml may deem fit and proper.
. i

9) ﬁetails of the remedies exhausted s~

The applil

declare{that there is no other alternativé remedy exc

approacﬁ thisHoh!ble Tribunal for the reliefs prayed

The applicants further declare that the matter re

T T

- () e

of the
'blie
ppoint the
lishment

1l of the

5 Hon'ble

cants
pt o

n this

garding

which the application is made is not pending before any other

Court or Tribunal or authority.

!
E L
1.
|
1

ﬁ‘
|

d

L ] ™

Y - F 1
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1. Pafticulars of "Applicdation Fee :-
v ' - i. Postal order NO :~ R EERE 68’ T

ii. Date of Postal order :- [91%.9';.

iii. value of the Postal order for Rs, 50/-

12. Details of Index , W /

*Enclosed !

1

13, List of Documents t- \

i, |0.A. with material Ppaers (with indpx)
@. Vaklath
3. Postal Order

4. Respondents Copies with Covers/Acks

¥

. W

<

(_.-r
\

Applicants.

V. | Signakture of the

MR Ny

2. S Ry

i

Verification,

We the above named applicants do hereby verify

declarejwhat is stated in. the para-6 of the 0.A, 'is ti

{13

o

our personal knowledge and rest of the paras are proc

~and legél advise of our counsel. {t%hdgi
115f&‘lC/ '

gé% &Lﬁg;éuULOLA¢(42LObmﬂau

] Counsel |for the Appllcants.'

: ‘bf‘ | L%‘?ﬁ 9 2

2 i:WaA~¢wuL&udg/

4]

and
ue to

dure

s N1

(e

T FTT o

T

[ TIH
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ASSI&TANT LNbINEgﬁ
PENNAR $UB=~ DIVISION
CENTRAL WATER COMMISSION

CUDDAPAH-2.
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. Department 1as Seasonal Junior Observer.] at| site No.39A _
{”Chennur Under Pennaru¢ub~9iviaion,,CQntraugqaﬁqr Congsﬁion,!n;.:
| from Ol. OB 1992 to. 30.11, 1992 under the
" Pay 'Scale: Ra, 950-20-1150-—25-&-1450. Plus allowances.
services were terminated: on 30,11, 1992 After Noon.
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IN THE CENTRAL ADM]NI%TRATIVE TR IBUNAL. ¢ -HYD ERASD BENCHY

AT !-HDmABPD

0,A.No, {lql/q:\_ oL Date of Order: 22,9,97 .-

BETWEEN: |

1, M.Sree ;Rarfxa Chandra Mui‘t:.hy
2, 5.,Manohar Reddy ;1 ' «s Applicants,

- \

I

1. The Secretary, Cetitral water
Comnission, Room No.310,ﬂ§
Sewa Bhavan R.K.Purani, i
New Delhi. | 1

2, The Superintendéng [E:ngineer,
: Central Water CommiSsion,
Cauvery and. Southern Rivers Circle,
H.No,621, 80 Fort Road,+ tlst Main,
' Zmd Block Rejaji Nagar,
Banga 1ore- 560 010,

3. The Executive Engineer, '
' Central Water COmission, e '
Cauveri Djvision, 701, 47/A Cross Road, .
Vv Block, Jaya Nagaf, Bangalore - 560041, ,. Responden

4, The Assistant Engineer, - '
Central Water’ Vommission, : ~

- Pennar|Sub Divis;on, ' ‘“ , . N
1/362-3, Bhagyanagar Colony, '

Cuddapah, -Cuddapah Dist ! .« Respondehts,

| b= = - . L
Counsel for the Applicant | os Mr,M.P.Chandra Mduli
Counsél for the Respor':dents’} ' | «s Mr, V.Bhimdrina
CORAM 3 l

HON'BIE SHRI R RANGARMAN :3 MEMBER (ADMN,) . a
HON'BIE SHRI B,S, JAI pmam%:sm.m ¢ MEMBER (JUDL.,)

D

—.—\-,—- ppenesyes
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Jup 9.§ MENT - ,
X Oral order as per Hon'ble Snri R.Rangarajan, Member (Adm,) X

- = =

Hea!rd Mr,M.P.Chandra: Mouli, learned counsel for the

. | 1
applicant and Mr,V,Bhimanna, learned standing counsel for the

|
resp0ndentl,s. ‘

2e There are two a}pplidants in this OA, The first applicant
is a Post'-TGraduate Degree holder in Economics and also a Diploms
Holder in|L.C.E. The second applicant is a Diploma holder in
L.C.E. Their names were Spansored by the Employnent Exchange in
the year 1991 for ccms:lder.tng them for the post of Seasonal
Observor |for: seasopal work., The first applicant was appointed
as a Seasbnal Observer for the period from 1,8,92 to 30,11.92
and again from 3,11,93 to 30,11,93, The second applicant was
also appointed as a Seasonal Observer from 3,8.92 to 30.1:1.92.

Thereafter they were not engaged though in subsequent years

they we:ce| 1nterviewed' for that post, The applicant submi"ts that
freshers 1from the open market though Sp)nsored by the Employmant
Exchange were appointed without: considering the experience of the
applicanb}herein as Seasonal Observer, As both the applicants

are qualified diploma holders in L.C E. and possess experience

to perform the duties of the Seasonal Observer they should have
been C onS:l.dered for the year 1994-95 but they were not considered
They Were informed by letter No. CD/6 (1)/Adm. 11/91-92/6158, dated
27.11,95 (A=7) that Lheir case w—i—l—l be considered for future
~monsoon season as 1995 monsoon Season by them was over, Once again
with reference to the representation they were informed by letter .
No,.CD/6 (!1)/Adm-II/1569, dabed 1.3.97 (A-9) that they wi-%—l also be
considered from 1997 season onwards, But inspite of the above
assuranc[e; their cases aremot taken into consideration end there
is every possibility thatlw appo inted as seasonal observo

ignoring the applzcants who.wo-ee fully gqualified and alslo ‘have

got earlier experience, L_,_ T B
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3. This OA is filed to consider them for appointment és
Seasonal Observers in work charged establishment in EEnnar

Sub Division in view of the,previous experience and qualiijmationS‘
and appoiiting the new perséns in the said posts aé arbitéary
illegal and void'and for a*éonsequential direction to appéint

the applicants as seasonal observers in work charged establishment

in Penmnar |Sub-Division for the year 1997 onwards,

4. The main point to be considered in this OA is_whetéer the
previous experience is required to be taken into conSider%tion
for posting as Sgasonal Observer from 1997 onwards, No déubt.
an:experienced person will be betfer qﬁaiified compared ﬁé a
person who has not worked earlier in the .similar pest, Hénce
when the applicant submits:;hat they have a.baSe}tha#-hﬁsépeemg

noted for due cohsmderationL

5. In view of the above the following direction is given :-

If |the post of Seasonial Observers are going to be filled

from now onwards the cases of the applicants should also e
considereq along with,otheré taking due note of their eduéational
qualificaéions and experience gained by them earlier due to thew

earlier working as Seasonal\Observer.
6. With the above direction the 0.A, is disposed of,

( R RANGARATAN )
Member (Admu, )

No costs,

2247 Dated ; 22nd September, 1997

{ Dictated in Open Court )
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Copy to:

1. Tha Secr=tary, Central Jater Commission,
Room No,310, Seva Bhavan, ReXoPuram, :
New Delhi. ‘ {
2. The SupaLintending Enginser, Central Water Commission,
Cauvery and Southern Rivers Circle, H.No.621,
80 Port Road, 1st Main, 2nd Block, Rajajinagar, N
Bangalarg.

3, The Executive Enginser, Central Water Commission,
Cauvery Division, 701, 47/A Crass Road, .
V Block,| Jaya Nagar, Bangalore. ' ;

: Y
4, The Asst,.Engineer, Central] Commission, Pennar Sub DiV131un,

- 7/362-3, Bhagyanagar Colony, Cuddapah Cuddapah District.
L/S/ﬂnne capy to Mr.M.P. Chandramouli, Advocate CAT Hyderabad,

6. Ons cnpy to Mr,V. Bhlmanna, Addl.CG5C CAT,%yderabad.

7. Ons copJ te B,R.(A),CAT,Hyderabad,

8. One duplicaie copy.
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HON'BLE SHRI B.5.3a1 PLRAMISHWAR
. M (3)

Dated: g{g&(?{%?‘

ORDER/24DGME NT

MA/RBA/C.A DL

DA UNG, 12179'2L1ﬁ92}‘

Admitted =ngd Interim Directions
Issded, :

Allaoyad
Disposed of with Directions

Digmissaod

DisNissed as withdrawn
DismNssad for Default
OrdersY/Rejactad

No orded as to costs.
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